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to see the judgment 2 Yes.

To be referred to the reporters or not 7 No.
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copy of the judgment ? Yes.
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JUDGMENT

BeR #PATEL, VICE CHAIRMAN Briefly stated the facts are that
the applicant was engaged as a Casual Worker with
effect from 15th January, 1986. He has moved this
Tribunal to direct the Respondents to pay him wages
on prc rata basis at the initial of the scale of pay
for Group 'D' employees of the Central Government.

At present he has been given a daily wage of Bs. 9.25p.

2. The Respondents in their counter

have averred that the wages of the applicant have

been calculated taking into account Bs. 374/- per month. !
As he works only for four hours a day instead of the

prescribed eight hours.,

3 We have heard Mr. K.P.Misra learned

Counsel for the applicant and Mr. A.K.Misra learned

Senior Standing Counsel (CAT) for the Respondents and
s~

Perused the documents. Mr. K.P.Misra has

before us the decisions of the Hon'ble Supreme Court

reported in AIR 1987 SC 2342(Bharatiya Dak Tar Mazdoor

Manch Vs. Union of India and others). Relying on this

judgment Mr. Misra has urged that the applicant should

be given wages on pro rata basis taking f@ato account

Bs. 750/- which is the pay given to the Group ‘D! 5

employees of the Central Government in addition to DA

s and ADA, Law is wellsettled that a Casual worker is

pofni—"
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entitled to 1/30th of the total amount payable to a

Group 'D' employees at the initial of the prescribed

g
scale with DA and ADA as admissible. We would d%ggctiL»k
b

the Respondents should pay the applicant at this rate.
This is also inconférmity with the instructions
issued by the Director General (Posts), New Delhi in
its letter No. 45/95/87-SPB dated 10th February, 1988,

To make the matters clear we would like to quote the

relevant portion from this Circular.

"All the Casual labourers engaged on Casual
basis are to be paid wages worked out on the
basis of the minimum pay in the pay scale of

regularly employed workers in theé corresponding

cadre but without any increment, with effect
from 5th February, 1986 .But Casual labour will
also be entitled to DA and ADA. If any on the
minimum of the pay scale. No other allowances
gre to be paid".

" This Circular makes no mention about the

hours of work for which the casual workers are engaged.

4. Admittedly the applicant was engaged for
.@cy{v\"
full hours of a day as it is clear from the orders of

A
£\

the Senior Superintendent of Post Offices,Puri Divicion

dat=d 12th August, 1986 (Annexue==1) .Subsequently,
as
according to Mr. Misra ﬁ%ﬁrone of the pumpjiwent out of

order the applicant was engaged only for four hours
a day. However, that is noground to reduce the wages
of the applicant. It is up tec the Department to engage

him adequately. The Respondents are hereby directed to
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3 calculate the wages payable to the applicant eversince

B _k ‘\W\dv :LR)M'V{ A
% he was engaged on casual basis. We would however,direct

that as and when a regular posts is available his
case should ke considered for regular appointment
taking into account his seniority. The Calculation and
payment g;%;ade to the applicant within four months |

N
hence.

5.e This case is accoréingly disposed of . Thkre

r‘

would be no order as toO costse.
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Central Adminlotratlve
_uttack Bench,Cit tack/K.Mohanty.




